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PAPERS LAID ON THE TABLE

Report (1976-77) and Accounts of the
Hindustan Antibiotics Limited, Pimpri and
related Papers

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): Sir, on behalf of Shri H. N.
Bahuguna, | beg to lay on the Table, under
sub-section (1) of section 619A of the
Companies Act, 1956, a copy each (in English
and Hindi) of the following papers:

(i) Twenty-third
Accounts  of

Annual Report and
the Hindustan
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Antibiotics Limited, Pimpri, for the year
1976-77, together with the Auditors' Report
on the Accounts and the comments of the
Comptroller and Auditor General of India
thereon.

(i) Review by Government on the
working of the Company.
[ Placed in  Library. See No. LT-
1487/77 for (i) and (iii)].

Report (1975-76) and Accounts of the
Tannery and Footwear Corporation of
India Limited, Kanpur and Related Papers

THE MINISTER OF INDUSTRY (SHRI
GEORGE FERNANDES): Sir, | beg to lay on
the Table:

I. A copy each (in English and

Hindi) of the following papers,
under  sub-section (1) of section
C19A of the Companies Act, 1956:—

(i) Seventh Annual Report and
Accounts of the Tannery and Footwear
Corporation of India Limited, Kanpur,
for the year 1975-76, together with the
Auditors' Report on the Accounts and the
comments of the Comptroller and
Auditor General of India thereon.

(ii) Review by Government on the
working of the Corporation.

Il. A statement (in English and
Hindi) giving reasons for the delay
in laying the papers mentioned at
| above.

[Placed in Library. See No. LT-1468/77 for
land I1.]
I. Report (1976-77) and Accounts of the

Rural Electrification Corporation
Limited, New Delhi and Related Papers

H. The Central Electricity Authority Rules,
1977

THE  MINISTER  OF ENERGY
(SHRI P. RAMACHANDRAN): Sir. |
beg to lay on the Table:
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I. Acopyeach (in English and
Hindi) of the following papers, under
sub-section (1) of section 619A of the
Companies Act, 1956:—

(i) Eighth Annual Report and
Accounts of the Rural Electrification
Corporation Limited, New Delhi, for the
year 1976-77, together with the Auditors
Report on the Accounts and the
comments of the Comptroller and
Auditor General of India thereon.

(i) Review by Government on
the working of the Corporation.

[ Placed in  Library. See No. LT-
1470/77 for (i) and (ii)].

Il. A copy (in English and Hindi)
of the Ministry of Energy (Depart
ment of Power) Notification G.S.R.
No. 1662, dated the 10th December,
1977, publishing the Central Electri
city Authority Rules, 1977, under
sub-section (3) of section 4B of the
Electricity (Supply) Amendment Act,
1976. [Placed in Library. See No.
LT-1469/77].

Report, (1976) and Accounts of the United
India Fire and General Insurance
Company Limited Madras and Related
Papers.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SATISH
AGARWAL): Sir. | beg to lay on the Table:

I. A copy each of the following papers,
under sub-section (1) of section 619A of
the Companies Act, 1956:

(i) Thirty-ninth Annual Report and
Accounts of the United India Fire and
General Insurance Company Limited,
Madras, for the year ended, the 31st
December, 1976, together with the
Auditors' Report on the Accounts and the
comments of the Comptroller and
Auditor General of India thereon.

(ii) Statement (in English and Hindi) by
Government accepting the above Report.



